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nationg] market is considerable, we
are levying an export duty of g rea-
sonable nature which will still leave
the exporters with a fair margin of
profit.

MR. CHAIRMAN: The question is:

“That in pursuance of sub-section
(2) of section 8, read with sub-sec-
tion (3) of section 7, of the Customs
Tanfl Act, 1975 (51 of 1975), this
House approves the following notifi-
cation of the Government of India
in the Ministry of Finance (Depart-
ment of Revenue), namely:-

“No GSR 441(E), dated the 2nd
September, 1978, levying an export
duty on barytes at the rate of Rs. 50
per tonne under the new Heading No,
24 in the Second Schedule to the
said Act from the date o: issue of
the said notification.”

The motion was adopted,

15.57 hrs,

ADDITIONAI. DUTIES OF EXCISE
(TEXTILES AND TEXTILE ARTI-
CLES) BILL

THE MINISTER OF FINANCE
(SHRI H. M. PATEL.): Sir ! bep to
move:

“That the Bill to provide lor the
levy and collection of additional du-
ties of excise on certain textiles und
textile articles, be taken  ate consi-
deration.”

Hon. Members may recall the state-
ment made by my colleague, the Mini-
ster of Industry in the Lok Sabha on
7th August. 1978, on Textile policy.
With a view to adequately fulfil the
social obligation of providing cheap
cloth to the weaker sections of the so
ciety and to encourafe development of
the handloom sector the policy inter-
alia envisaged the discontinuance of
the old :cheme based on statutory
obligations to produce controlled cloth
by the textile mills, and meeting the
requirements of such cloth through
new arrangements based on subsidy.
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As the sale price of such cloth is to be
subsidised, it wa; decided to impose &
levy at the rate of 10 per cent of the
cffective basic excise duties on specified
items of textiles and textile articles.
The Additional Duties of Excise (Tex-
tiles and Textile Articles, Ordipance.
1978, was promulgated by the presi-
dent on 3-10-1978: it came into force
from 4-10-1978.

The need to impose this .evy through
an Ordinance arose because Parlia-
ment was not in session; consequant on
the withdrawal of the obligation on the
part of the textile mills to produce enn-
trolled cloth from 1-10-1978, it became
necessary to impose the levy without
any time.lag so that there was Ittle
loss to the exchequer on account of
out-go as subsidy and the »ucrden wat
transferred to the entire textile indu-
stry in time. The present BRIl seeks
to replace the said Ordinance. Ccpies
of the Ordinance along with a state-
ment under sub-rule (1) or rule 71 of
the Rules of procedure and Conduct of
Business in Lok Sabha have already
been placedq bhefore the House.

Hon. Members will agree that the
objective of providing cheap cloth to
the weaker sections of the society is in
line with the thinking of this House.
The provisions made in the Bill ensure
that the burden in fulfilling this socia!
obligation is distributed equitably with-
out deterimen; to the health of any
particular sector of the tfext'l¢ indu-

stry.

The levy is exrected to yield ; re-
venue of about Rs. 50 crores in » full
vear on the excise side and a revenue
of Rs 7.5 crores on the customs side
by levv of countervailing duty corres-
ponding to the additinonal excise Auty

Sir. I move that the Bill he taken
into consideration,
MRB. CHAIRMAN: Motin moved:
“That the Bill to provide for the
levy and collection of additional du-
ties of excise on certain textiles ard

textile articles he taken intn consi-
deration.”
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Mr. Stephen. He is not herc. Mr.
Venkataraman.

16 hrs.

SHRI R. VENKATARAMAN (Mudras
South): This Bill gives an .pportunity
to discuss a matter of policy in 1cla-
tion to textiles.

The oblization to provide cheaper
varieties of cloth to the weaker sectlions
of society is acknowledged Ly «ll rec-
tions of the House. The previous Gov-
ernment considered that by compuiling
the textile mills to produce controlled
cloth they would be alle to satisfy the
needs of the weaker sactions o somie
extent. Even at that time there was a
considerable difference of opinion whe-
ther the compulsion to produrc con-
trolled cloth by the textile industry
would meet the object. I will nct now
go into it. 1 am one onf trose who
thought that there was a better way
of doing service to the weaker sections
and that was by promoting nnd subsi-
dising the handlooms rather than c(cm-
pelling the textile mills to produce the
controlled cloth to a certain extent. I
am glad that so far g5 that policy is
concerned, the government has come
forward to change it and on this side,
we welcome it.

The controlleg cloth scheme had not
worked very satisfactorily. Tt nejther
pleased the textile mills hecause they
were obliged to produce a rl>th which
they could not market nor did it p'ease
the consumers because it was not of
the quality which they woull like to
have. So to the extent that the nbliga-
tion to produce controlled c'oth is gone,
ncbody will shed a tear. Bui, as a
Finance Minister, Mr. Patel hzs come
forward merely to state that he will
get Rs. 50 crores in a full year and Rs.
25 crores in the current vear. He has
not snelt out how this money wil he
used for subsidisine the supnly c? cloth
to the weaker sertions of the society.
In fact the tendency would be--and,
as Finance Minister, he will nnt dis-
agree—with a large running deficit
like this, to appropriate this money
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also to meet the deficit. I want an

assurance from you. I see you raising

your finger. I want you to come out

with ap affirmative expression. That

is all.

Th= object of my making this state-
ment is that I want a s:ecific «{atement
from the Government commitfting them-
selves that this entire amoun: of Rs
50 cro-ecs which will be got in the
cour e of the year will be utilised for
the purpose of subs'dising the supplv
of cloth to the weaker sections.

Tl:e second point I would like to
make on this js that it is {ar better to
subs’d’sp the handloom industry and
mak, the handloom cloth .vailible at
cheaper rates’ than to resoit to any
oth~r wav of subsidisation. The Finance
Mizi-ter is aware that in the fifties an
additiona! excise duty was levied on
textiles and the amount was cpent on
development of the handloom industry
through the co-orerative societies. The
sales through co-operativesocittics were
subsidised and a rebate was given cn
the sale of cloth through ‘he cc-opera-
tive societies. We also hag a scheme
for building houses for the handlonm
weavers. A Provident Fund was star-
ted for workers in the handloom sec-
tor in the co-operative societics. Slow-
lv one by one it has withered away.
To-day they do not have any of these
benefits. If the additional excice duty
is still being collected it zoe: only to
meet the deficit, the ever-iacreasing de-
ficit of the Government.

I hope this additional excise duty
will not, therefore go the same way as
it had gore in the pact. The h-ndloom
industry cannot compete with the tex-
tile industry by its verv nature. The
way in which the handloom industry
works shows that the yarn hss to be
reeled, it has to be si ed and then it
has 1o be taken to the handloom. A
great deal of manual labour is involv-
ed. The intermodiary nrocess increasesg
the cost hetween the textile and hand-
loom. It was to meet this difference
in cost that a rebate was given.
Many people have said that
the rebate should be abolish-
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ed. Even 3 question is asked as to how
long we should go on giving the re-
bates. I said that as long ag the hand-
loom weaver suffers from the handicap
vis-a-vis the textiles the rebate must
continue. This is something like a man
having to cat everyday to sustain him.
self thc handloom has also to be sus-
tained and, if it is to be sustained, it
has to be only through this pr:cess in
which a consumer wi/l be induced to
buy tiie hundloom goods. That induce-
ment wil] come only through cheaper
price.

Apart from various other program-
mo; that you may have to take up for
‘he improvement of handloom, this,
that and tho other, the main step that
shou!ld Fke taken for the purpose of
mak'ng uvailable quality cloth cheap
to the weaker sections as wel] ag for
sustaining the handloom is by way of
# rebate scheme only.

There{ore, I would like tn ask the
Finance Mnister whether it is in the
thin:ing of the Government that, if
not all or at least, @ major part of Rs.
50 crores which will be raised by way
of additional excise duty be used for
tke purpnse of stbsidising the purchase
of handloom goods by the weaker sec-
tions of the society.

I am not in favour of giving rebate
on the sale of cloth which is over 60
counts and, even on fine and suverfine
cloth, the purchases need not be sub-
sidis2d. The amount which goes for the
purchase of superfine cloth and 120
count yarn and even on cloth of over
80s does not require anry assistance.
But. on the production of coarse and
medium cloth, particularly, upto 60s,
it will I have to pe subsidised. Unless
this is done, there will be a great prob-
lem for marketing of handloon goods.

Therefore, I take this opportunity to
impress on the Government that the
amount which will be realised Ly way
of an additional excise duty should be
set apa~t or earmarked pot merely for
the globaj idea of subsidising it but for
a specific purpose of giving rebate
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also on the sale of handloom cloth so
that it may help the weaker and the
poorer sections, consumers, of the
society.

I have no objection to the Bill. But
1 want that the money collectej under
this Bill should be utilised for this pur-
pose.

SHRI S. R. DAMANI (Sholapur):
Mr. Chairman, Sir, I appreciate the tex-
tila policy announced on 7ta August,
1978. I also appreciate the intention be-
hind this Bill. They have abolished the
obligation on the mills to produce con-
trolled cloth because this very scheme
to produce the controlled cloth had put
a large number of mills aspecially in
the small town into a diffieuity.

This new policy will not put the smal-
ler mills into a difficulty, so that they
have to close down as they have closed
down in the last few years. This kind
of situation will not arise.

The duty of 10 per cent imposed on
all the items of textile industry and
which will bring in Rs. 50 crores in a
year is going to be utilised for subsdi-
sing the cloth for the weaker section.
To that there cannot be any objection..
This should be done. But here I would
like to make a point whether the Gov-
ernment has made enquiries or carried
out a survey of the controlled cloth for
which you are going to spend Rs. 50.
crores is liked by the public. My point
is whether cloth which is going to be
subsidised by Rs. 50 crores a year will
reach the weaker section because our
intention is that weaker section should
get the advantage. We are here to see
that weaker cection is helped but my
doubt j5 the controlled cloth which is
the controlled cloth which is being
being produced at pre-ent is not to
public taste. It haz to be seen and
examined whether whatever is pro-
duced reaches them .

Sir, according to my experience, the.
cloth which is produced as controlled
cloth at present is mostly if coarse
count. Coarse count cloth ig out of fa-



311 Additional Dutties

{Shri 8. R. Damani.}

shion. Large part of this controlled
cloth which is supposed to be for the
weaker gection is used for non-weaker
able items like pillow covers, bed-
sheets, tapestry and curtains. It ig my
experience that it is not reaching the
weaker section. Therefore, I say that
Government has not taken care to see
that suitable quality of cloth is pro-
dueed which iz to public taste and it
reaches the weaker section also. I want
this should be done. The House should
be assured of the fact that whatever
cloth we are going to produce is to pub-
lic taste and whatever subsidy we are
going to give is on the quality of cloth
used by the weaker section. If it is not
done then your levying of Rs. 50 crores
a year will not benefit the weaker sec-
tion. This is very important and, I
hope the Finance Minister will throw
light on this point.

Secondly, as my friend has said
about handlooms 1 also feel that a
large part of this amount should be
spent on subsiding the handloom in-
dustry. The handloom industry is a
weaker cector. It ig spread all over the
country and they are at the moment
in difficulty. The handlooms number
ix Roing d+wp . 1d iown. Therefore, it
is necessary that maximum amount is
used for subsidising the handloom in-
dustrv and the handloom indurtry is
asked to produce such cloth js to
public taste. In this way Gov-
ernment will be able to help the
handloom industry because the sale
of whatever they produce is se-
cured. Why handloom is suffering
because they find it difficult to sell what-
ever they produce. If vou take their
production and place orders witk them
and distribute it to weaker section then
in that case handloom industry wll get
strengthened. It will  grow and
create more employment and side by
side the weaker cection wil also be
benefited by getting cheaper cloth It
vou go on producing same type of cloth
which has been produced for the last
<0 many years. I am vVery ap-
prehensive that the purpose for
which you have made the policy
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is not going to bring any benefit
the weaker sections. Therefore, it is
very essential that the quality of cloth
under the controlled cloth scheme
should be changed and changed in such
a way that it guits public taste and
reaches the weaker sections. 1 hope
the Finance Minister wil) consider
these suggestions. With these words T
conclude,

SHR; VINODBHAI B. SHETH (Jam-
nagar): Mr. Chairman, Sir, let me ot
the outset congratulate the Finance
Minister tor bringing forward this Bilt
which was an Ordinance after revok-
ing the controlled cloth cumbersome
procedure. I agree with the views of
the hon’ble Members who have just
expressed whether the controlled cloth
does reach the consumer or not or
whether it helps the weaker .action or
not.

The Ordinance and the Bill are very
much timely but I have got a few
points for suggestion. Whether tne sub-
sidy of Rs. 57 crores which we will be
collecting by way of central excise and
countervailing duty is sufficient or not.
We have to evaluate how much the
producers and the consumers wil] get
by way of subsidy. It is well known
that the textile industry has recouped
crores of rupees after heavy losses and
at present are making huge profits. So
the ydditional duty realised, if at all to
be given should be given to the hand-
loom and khadi industry or for rnoder-
nisation of the mills because our in-
dustry is in the habit of keeping the
old machinery anq diverting profits to
some other industry. This should be
looked into. As the Finance Minister
is wellversed with textile industry I
need not give more viewg on the sub-
ject,

Then, Sir, we have got to find out
the weaker sections. The weeker sec-
tion is really middle class people
and they do not wear coarse
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cloth. They wear costly cloth
like nylon etc. They never use this
Khadi or handloom cloth. As for the
subsidy which the Government js going
to give, my friend Shri Venkataraman
said very rightly, the question is whe-
ther it is going to be used for this
industry or for the benefit of the con-
sumer or whether this small 574
crores will he a small drop in the
ocean of the deficit. There should be
some sort of quid pro quo theory
applied here. The Government should
consider it its conscientious duty to
make a statement in the House at the
end of the year that the additional
duty which they have collecteg by
doing away with this controlled cloth
procedure is being particularly used
for the weaker section of the society.
In what they do. it is for the Govern-
ment to- decide.

I am surpnsed to sce the veport in
todav's  Financial Express: under
‘Cheap Cloth™, it i1s stated that the
“miils may raise production’. The
nills will not be in trouble even after
the withdrawal of dutv on controlied
cloth from (h» milis. The mills are
quite happy.  According to this article,
fg- the November-Decomber  period.
th~ tenderg inviteq were for only 34
illion metres  whereas the industry
responded with a total of 41 million

metres  for  this ccarse  cloth. Fi-
nally, the  Ministry acceptod tenders
for onlv 14 willion metres. That

means, there is a profit to the mills in
th:; business. J would, therefore, re-
quast the hon, Minister, having an eye
an the finance-, to “aise the duty from
10 to 15 per cent—it will not harm the
industrv-—so that more money is
available. People will not also say
that we stand for the big indus-
tries and we do not talk of the small
industries. That is the charge by
some of the opposition Members also.
We should look to the interests of
the small indusiries and we can give
subsidy to the hondloom ang khadi
industries by collecting more money
from the big industries. We have to
define our economic policy in such a
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way so that every industry sheuld
know ultimately what it has to pay.
When the obligation of controlled
cloth was withdrawn, it was net a
boon to the mills and I really congra-
tulate the Finance Minister in bring-
ing forward this Bill immediately.

In the end, I would request the hon.
Minister to look at these things from
all the angles, when you finally pass
the Bill and see that the real weaker
sections of the society are benefited
nv this additional excise duty.

SHRI R. P. DAS (Krishnagar): Mr.
Chairman, Sir, I have only twp points
to add to this very interesting subject
before I go to support or to oppose thig
Bill.

Firstly, I am sorry to say that the
Government hgs taken an  outright
unwise decision in doing away with
the scheme of statutory obligation on
cotton textile mills to produce con-
tro'ed cloth from 1st Octlober, 1978.
By duing this, they have given an-
other concession to the wmill-owners
and a kick to tho noor consumers in
the country. It «i!l not be out of place
to sav that it is not true that the
cotton textile mitls had fallen sick
because of their ab!'zation to produce
controlled cloth. I¢ is known to all
that some milis in the country had
fallen sick lorg helore the standard
cloth scheme came into exisience. As
a matter of fact, everv textile mill-
nwner built his own empire out of the
loot made from the wealkest sections
of the society. 1 would like to know,
who came to save the ordinary con-
sumers., the most helpless, wretched
persons who live below the poverty
line. The Government for the last
thirty years always came to the rescue
of the mill-owners, whenever they
had any problem, whether just or un-
just. This is the question. Therefare.
the so-called burden of Atlas should
not be shifted to the poor consumers.

Sir, my second point is a simpler
one.. It was clearly enacted earlier
that there would be a levy and
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collection of additional duties, a part
of which was to be distributed among
the States in pursuance of the princi-
ples of distribution formulated and
recommended by the Finance Com-
mission in its report dated as far
back as 30th September, 1957. But
the Ordinance and this new Bill
reject the idea of distribution of
the proceeds which amount to ap-
proximately Rs. 50 crores in a full
year, among the States. 1 would
surely not support this trend of
centralization of economic power in
the hands of the Centre.

In conclusion, I welcome and sup-
port the idea of subsidy, which should
be extended to similar othr items.
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*SHRI] A ASOKARAJ (Peramba-
lur): Mr. Chairman, on behalf of All
India Anna D.M.K. 1 would like to
say a few words on the Additional
Duties of Excise (Textiles and Tex-
tiles Articles) Amendment Bijll.

At the very outset, I would like to
say that this Bill is a classic example
fo prove that Janata Government
has become a handmaid of capitalists
and industrialists of the country. Ac-
cording to the new Textile Policy
announced on 7-8-1978 the textile
mills have been relieved- from their
obligation to produce ‘controlled
cloth’. I would like to ask, who is
the beneficiary of this new textile
policy—the poor people or the textile
mill-owners.
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Whatever kind of legislation the
Government may bring, yet the in-
dustrialists are capable of finding
loopholes in such laws and circum-
vent them for their personal benefit.
The new textile policy is @ ‘prize
bonus’ to the textile mill-owners.
The Janata Government swears by
the welfare of the people and yet the
basic primary requirement of stand-
ard cloth of the common people need
not be produced by the giant textile
mills.

Now this has been reserved to
handloom sector. I wonder whether the
handloom sector will get the required
yarn for producing standard cloth.
The handloom sector has to depend
upon the spinning mills for their yarn
Besides th.s, I am afraid of the un-
necessary rivalry which wil] be creat-
ed between the handlooms and power-
looms in the matter of producing con-
trolled cloth. Whether the power-
looms will be able to get adequate
power for production is itself a doubt-
ful question, especially when the
entire country is in the grip of un-
precedented power crisis. Even if the
handloom sector products all the con-
trolled cloth, will it be able to distri-
bute the cloth effectively throughout
the country? Who is going to distri-
bute it? Will the shops which are
selling mill cloth store controlled
c'oth produced by the handloom
sector? AN these qucstions are to be
answered before this Bill gets the ap-
proval! of this House.

It is also fearcu tha: this levy of
10 per cent additicnnl excise  duty
will consequent'y ircreass the »rice of
cloth and th. consrmers will he hard
hit by this levy. You will find that
the Statement of Objects and Reasons
indicates certain contradictions. “Ac-
cording to the said policy announce-
ment, the financial burden resulting
therefrom was to be borne by the
entire textile industry in such a man-
ner that there would not be any bur~

*The Originna) speech was delivereq in Tamil.
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den op the public exchequer... With
the removal of the obligation of pro-
duction of controlled cioth by cotton
textile mills irom 1-10-78 it became
aecessary to impose the levy imme-
diately so as to minimise the loss to
the exchequer consequent on the out-
30 as subsidy.” [ would like to know
why the Mills should be given any
subsidy, il they are not to produce
controlled uioth. I would like to sug-
gest that the total amount realised
from: this 10 per cent additional excise
duty must be exclusively earmarked
ior the hardloom and powerloom sec-
tor which is to produce ‘controlled
cloth® hercafter. This money should
also be utilised for creating additional
vroductive capacity if this sector has
not got adequate capacity to produce
controlled cloth. The Government
must also direct the National Textile
Corporation to produce some quantity
of controlled cloth in the textile mills
run by it. Here it is relevant to point
out what Shri Jayaprakash Narain
nas stated. He has said that 40 crores
of people get a daily average income
of 75 paise only. Yoy can imagine
from this how they can buv their
cloth. Thev must be given cheaper
2loth. The hon. Minister may have
nersonal experience about the condi-
tions prevailing in mefroaolitan cities
in Pombay, Caleutta or Madras. 1t
will he worthwhile for him to come
n contact with conditions in  rural
areas. T have seen that one four-yard
dhoti is worn for vears and vears. 1
have aisp personal'y seen that one
sari ig torn into three oieces and three
women wear these three pieces.
This is the extent of proverty in rural
areas.

I have to regretfullv point that the
fanata Government has net done well
1n saying  that  the textile mills
need not produce ‘controlled cloth’.
This will affect greatly the poor
people of the country, who constitute
more than 90 per cent of the popula-
tion. In conclusion, I would reiterate
that the accruals from 10 per cent
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additional excise duty must be ex-
clusively earmarked for the hand-
loom and powerloom sector which is
to manufacture the controlled cloth
hercaftler, The Central Government
must also do whatever is required to
he done for this purpose.

Before I resume my seat, I would
refer to the pitiable plight of hand-
loorn weavers in Tamil Nadu. They
are on the verge of starvation. Seve-
ral lokhs of handloom weavers in
Tamil Nadu are looking to the Go-
vernment of India tfor extending
succour to them. I request that - the
Govaernment of India must take some
immediate action to relieve the gistress
of lakhs of handloom weavers in Tami!
Nadu.

With these words I conclude my
speech.

wragt gury a1t (av:% 397) : awEfs
w213, 93 4z § 5 @ &7 91 312 ¥ 2|E
5 nmumuﬂm*ﬁrfwmwaﬁam
aaw™ 1 It fyeRgrd o, w01 & foo agi
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EET H OFET 44T § f auwrw Sy ay |ear
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ITHY AT AT AT § W /A T 7 FET
qETEE TGA A @ & A vad qg Ay &
s § ®AT oS4 A oAy ¥ P AT
ag w3 R fe xa § fadawi w1 53 9@
w1t @rdarar 7 §, afew ag 57.50 wU
€47 W AT TFATEL # ®T F A9qF § 93 A7
XAqT & AgA NAAAT & 1 ¥F I Aver TFUE
¥ faare FIF A BT §—0F 9IF gH qE
W @ YA W o a8 w3 @
f& 37 %1 9ty g1 w@r 2, AfFT frgw A
@l | faaarAi @ w6 qAH FOAC R, IT
FT qg JATH a1 & A1 @ &, IT & AAA
% AT AT 1 G a3 T @ & Aifgw
*ar & 5 37 ®Y qrer 72 & @ g, afew A
ATHT EY 73T & 1 &1 A Fgar g g R oF aww
&Y €T & ATF a7 Qr &, O ALE A1A gA
MEPEFFE NI FA A G L A
AT g F30 J1A0 2 fF w92 AT AT F 55
qTHZ FOF N A 3 &, 7T AT FI
TR FH 14T §, a1 Idr F A FI T FAT
w1 9 gy wifga, dfes 32 ¥ Ng7 F7
F@ oY & 3T T@AT AT W - A
T F1 ZAaAr anfgd 5 ¢ar £3 2 wr &

3 qz% 1 A0 41 {F 9zF A w2ieeq
qgfr Y, cHA=T £ F17 § I &1 a7 T
TIT 97 | T2 39 NEE &7 9gfr 9@ ow-
T IEH—AT—TFAAT T $qEY, IFFA Ay
® 7 & A1 Y A R A -wigE Areg oS-
T A I EHA AT A | 8T €W &
¥ g qa1 Agr AT 91 f& waw - faw smea Far
2 g@ga n [ e fF fad 35 o@E A
/AFT 135 THE AF T TH (7T IE7 T AR
FAT WY 4 UReeET & AZ FF AU I
ogi L &1 39 A 39 facew F 7w faar W
ot orm -fad A q4r vIAET =4 BIR
&y, gfFT g3 o Rfcdw e gy wf &)
o« dY 997 &Y Y AqaAr & {5 FUSHT IARA
Te 7T § AT T8 F 39T Fradt vaarse qar
¢ Wi 99 9% faw Feaam sarer w91 &Y & -6
[T qTAT FT KIS G A/ Grar g o

A JTE FTA T 1777 79 g1 @ & o
oY FAE T TTH FFAT AT TGT § W HT I 10
sfawa ® &4Y s sarar Q3@ v f A
# fxar goT # - 7 A9 ¥ F7F A7 FA qgAArA
¢, wiifs a8 mEmTT AEE ¥ 99T Y JOA,
frerarst w93 919 ¥ I A 8 | I F AL
FXH ¥ HTAET &1 AT § WYL 7SI HTF <A aTB
¥ AT § TR | 7 A W A e g v @
T weaT HIET 3R F € A[QE w1 W S8
A N OF §, AfFA & g7 s A F E
TZ gafad wEsl ¥ aga @ & qaw, [T
WY AT FT T & IT ® HAR F & F fen
g wafedt @ w0 A @t A A § ? farare
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& JATH &7 £ 7 gfec T g ww aw
W qRag Ak 5 ag N Wy
qATAT FUT AT AT TH G F TR A
AT @ & wafad & fqo 7 A qu AT AW &
M gAT AN X FEAT HAEr AT FATA
fasrart &, T Y oY v foaredar w
TAH T &9 FETE, N JT 7@ @R & 97
q¥ATAT Y & A qTi 9 gafadr gw A
€ 39 &1 ¢ fagarei & o agy a3 dAA AT
qATH T/ G, T IqA AN F@E 7 Frerarell
qATE W AA Aq AT geAw  gEAT
AT &1 AT 97 T A9 qg FRAA AEY @
“faadm shwar”’ &1 gwEc faeis fEard,
3% 4 g0 % Ak § 97 *iwg faq go § fr I
JATHT 93X & AFTEAR fHaT ag qAr 1 AR
qAE T HEGAS AN T IT §7 A qafed
# &7 F Zrfqq $3 A7 oA qTEC AT M A
Y = e o ArA &Y |re ST qET $YL AT
2\ IRAINA W fog amd w1 - a3 g0
LU

qAE § § F9 £F a1 T} 74 § A wrSy
TFAITA TN AFRAE | FTAFBAF & TAX
FIAL T £ AE) fAAT &, 97 aF 39 FT TA
E A 1 4z 7Y £ fF 6% wrer adal & fag
TET, A ATFT 77 A AT TN AT T
7€ &, 7z argnl & f wAq A | gEfag
# gz w10 w3 § fr g o2 Aga ww
TH AR &7 oF faw amid, fad faer ara AN
qZT qET AATH FAI W@ E, FWAAR T & £9
e forar g, fa®r wraar segad w19 g

TT W F A & FACT FIA E

SHRI CHITTA BASU (Barasat):
Mr. Chairman, Sir, so far as the Bill
is concerned, it appears that it is an
innocent piece of legislation and the
Lok Sabha should not take much of
the time of the House, of the Minister
and very passively extend to support.
I am really grateful to Comrade Mrs.
Gore that she has raised certain vital
points in this particular Bill. The hon.
Members will agree that the Bill is
the offspring of the statement made
by the Minister of Industry in the
Lok Sabha on the Tth of August, 1978
on the textile policy. The hon. House
can really understang the implication
of the Bill if the textile pqlicy an-
nounced by the Government is alse
borne in mind. Since I have not got
much time to discuss that thing I only
give some portion of the textile policy
so that we can really uuderstand its’
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implication. The textile policy begins
with the sentence—

“The textile industry is the oldest
and single most important industry
in India, both in terms of employ-
ment, and for meeting one of the
essential consumption needs of the
people. Unfortunately, over the
years, the performance of this indus-
try has not been satisfactory. In
the organised sector, productivity
has fallen in a large number of
units. The incidence of sickness has
been growing and the progress of
modernising obsolete equipment has
been tardy. The cost of textile has
been rising steadily, while the per
capita consumption of cloth has
been falling.

It gives a total picture of the
textile industry of our country.

So far as this Bill is concerned this
poliiy states:

“Government consider it necessary
that the supply of cheap cloth for
the weaker section and the rapid de-
velopment of the handloom sector,
should be simultaneously accom-
plished. It is, therefore, intended
that the handloom sector should, to
the maximum extent possible, and
in the shortest period of time, meet
the requirements of cloth for the
weaker sections of the population.™

Lastly, I quote another aspect of the
textile policy.

“Mill made controlled cloth would
be limited to 400 million square
metres, and would be produced both
by the NTC and private sector
mills.”

Now I have only mentioned three
aspects of the sickness of the textile
industry as a whole. The Handloom
industry is to be encouraged and the
consumption need is to be met for the
poor people’ from the controlled cloth
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facility for which 400 million metres
has been fixed as a target.

I woulq like to point out here that
if the social objective is to provide
cheaper cloth to the poor people of
our country, this Bill cannot {fulfil
that objective because, as has been
pointed out earlier, the excise which
ig going to be levied under the provi-
sions of this Bill will be realised by
the mill-owner from the consumers
themselves. If we go by the past ex-
perience regarding the manufacture of
controlled cloth, I think the mill-
owners are getting a double favour, as
has been correctly mentioneq by Shri
mati Gore. They are getting Rs. 57
crores by way of excise duty. They
would be realising more than that by
way of increase in prices, by way of
depressing the price of raw cotton, by
way of mismanagement or malpractice
in trade. Therefore, this Bill is noth-
ing but a concession to the mill-owners
in two-ways. Why do I say so? L
have got some figures for 1976-77,
which will give gn indication. Ac-
cording to the revised order of the
Government of India on that day, the
mills were required to produce a total
of 100 million sq. metres of controlled
cloth and the backlog was more than
40 million sq. metres. In the January
—March and April—June quarters
they had produced only 46.3 million
sq. metres, leaving a balance of 43.7
million sq. metres. Though the farget
was fixed at 100 million, they did not
produce it. The reason advanced by
the mill-owners was that they were
losing Re. 1 or Rs. 1.50 per sq. metre
on controlled cloth. Therefore, they
argueqd that they cannot produce stan-
dard cloth, which the earlier Govern-
ment did not concede, though they
might have given them other conces-
sions. Now why should the Janata
Government give them this concession
of exemption from producing stand-
ard cloth passes my comprehension.

If the social objective is to provide
cheaper cloth to the consumer, that is
not being fullfiled, either by thm Bill
or by the textile policy. These 408
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million sq. metres wouldg be produced
by the NTC mills, which are already
in the red. Thus, you are making
them in our still bigger losses, whereas
relief is being provided to the private
capitalists. You are asking your own
factories to produce standard cloth,
sustain loss and you provide all the
benefits to the private industrialists.

That is why I say that this is not
an innocent Bill. It is to be consider-
ed as a reward, as a prize to the pri-
vate industrialists engaged in the
textile industry.

17 hrs,

I would have been happy haq I
been able to oppose it altogether,
but I am not able to, but I
{fce]l that the Government should un-
derstang its implications and revise the
entire textile policy. However, this is
not the occasion for me to discuss the
textile policy. Therefore, while 1 ex-
tend my support to this small Bill, I
wou'ld request Government to bring a
comprchensive Bill by which the mala-
dics of the textile industry can be re-
moved and the poor people can be
provided with cheaper cloth,

If you want my suggestion. I would
say there is no way out other than na-
tionalisation of the textile industry as
a whole. If you give me time, I can
place the case for it, why it is neces-
sary but this is not the occasion for
discussin that,

SHRI DINEN BHATTACHARYA
(Serampore): Including the purchase
of raw material.

SHRI CITTA BASU: The total

process

I feel ‘3overnment ghoulq give care-
ful consideration to the opinions ex-
pressed in this House and bring 3 new
comprehensive legislation which will
remove the maladies of the textile in-
dustry as a whole and provide cheaper
cloth tp the common masses in our
country.

SHR| H M. PATEL: Iam very
gratefu]l to the various hon. Members

etc.) Bill

who have spoken op thig Bill. I may
say that the last two speakers really
spoke o: the textile policy, whether
that policy is sound or not. I would
not like to take the time of the House
by going into the textile policy. It is,
for one thinig, not my subject, and thig
particular Bill realy is consequent on
the text.le policy which was stated in
this House by the Industries Minister
in August last. Consequent upon that
policy it became necessary to impose
an excise duty in order that no burden
falls on the exchequer.

I had myself invited all the leading
textile industrialists and put it top them
that they must see to it that this ad-
ditional duty of 10 per cent is absorb-
ed, ang ‘hat price increase occurs. So
far, I may say, that that has been the
case, there has been no increase be-
cause of this 10 per cent levy.

SHRI DINEN BHATTACHARYA:
What al >ut stamping prices?

SHRI H. M. PATEL: This question
of stamping of prices is now under
the consideration of the Industries
Ministry. I think they will be shortly
taking a decision on that.

SHRIMATI MRNAL GORE; It will
be increaseq slowly.

SMRI H. M, PATEL: I would like
that Mrs. Gore is not provided to be
true.

SHRIMATI MRINAL GORE: 1
would also like that.

SHRI YI, M. PATEL: Shri Venkata-
raman raised quite the most valid
point that this excise duty is being
levied in order to raise funds to sub-
sidise o1 otherwise see that the con-
trolled vloth that is produced is of
the right quality and is made available
to the weaker sections at right prices.
It has been stated in the policy state~
ment that private mills, National Tex-
tile Corporation mills and the hand-
loom sector will be producing it.
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But, gradually, it is the handloom sec-
tor which will be producing the grea-
ter part of this cloth,

On this, I may also mention inci-
dentally that it has heen made clear
in the Statement that care would be
¢taken to see that controlled cloth will
be of acceptable quality and, second-
ly, improved arrangements for the dis.
tribution of this cloth to the weaker
sections of the population will also be
made,

17.05 b,

[{DR. SUSHILA NAYAR in the Chair]

SHRIMATI MRINAL GORE: That
is beside the Bill

SHRI H. M. PATEL : I have to point
out because these points were made by
the hon. Members, 1 am only trying
to refer to those points. I am only
saying that they have not been over-
Jooked.

The hon. Member said that he would
like to have an assurance from the
Government that this amount of Rs. 50
crores and odd or whatever money
is raisel from the additional excise
duty will not be utilised for budgeta-
ry purposes but will be utilised for the
production of controlled cloth; that the
handloom sector is going to be utilised
for producing controlled cloth and
that the benefit reaches the hand-
loom sector which will enable them to
produce controlleq cloth. As the hon.
Member knows, already a reduction of
Re. 1/- per metre is allowed to hand-
looms. If anything more is needed, it
will also be made available to them. I
do not think the hon. Member desires
an assurance that all the money will
go to the handloom sector. That
cannot be. Because some of the bur-
den of producing controlled cloth is
falling on the National Textile Corpo-
ration. Except for that, I certainly give
an assurance that the money will be
utilised for the production of control-
led cloth and it will be ensured that
eontrolled cloth is produced at prices
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which are reasonable and that all
arrangements are made to see that it
reaches the weaker sections of the
population for whom it is intended.

SHRI P. VENKATASUBBAIAH
(Nandyal) : What about quelity?

SHR] H. M. PATEL: The quality
will be ensured. That is why it is in-
tended that the National Textile Cor-
poration is going to do it. It is a pub-
lic sector enterprise and it is going to
see that whatever quality of controlleX
cloth is prescribed will be produced.
In fact, the handlooms have been pro-
ducing controlled cloth of an accept-
able quality. I do not think that the
House need have any doubt about that.

As regards the point raised hy the
hon. Member, Mr. Venkataraman, [
have stated, without any hesitation.
that the money realised by way of
additional excise duty will be utilised
for the purpose of producing con-
trolled cloth and for ensuring that
controlled cloth is of acceptable qua-
lity and that it is made availahle to
the weaker sections of the population:
at reasonable prices.

I do not think there are any other
points that call for an answer. I think
these are the only relevant points that
were raised. | feel that I have answer-
ed those points. I realise that Mzss.
Gore and Mr. Chitta Basu will not be
completely satisfied with what I have
said. But they themselves realise that
this is not the occasion to discuss the
textile policy. I hope, therefore, they
will bear with me if I do not touch
that broad policy though I could, if
necessary. There is a textile policy
which obtains today and, following
that policy, this has to come about.
Whether the textile policy which
makes it necessary for us to bring this
Bill is sound in itself or not is a mat-
ter certainly for a discussion. I am
prepared to concede that. I do not
think that all the points made by Mrs.
Gore and Mr. Chitta Basu were really
unanswerable. They could be answer-
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ed. But, as I said this is not an occa-
sion to do so. I would not, thtrefore,
take the time of the House on that.

With these words, I hope that the
House will accept this Bill.

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
levy and collection of additional
duties of excise on certain textiles
and textile articles, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, we take up
clause-by-clause consideration. There
are no amendments given notice of.
Therefore, I shall put Clauses 2 ig 4
to the vote of the House.

The question is:

“That Clauses 2 t, 4 stand part of
the Bill”.

The motion was adopted.

Clauses 2 to 4 were added to the
Bill.

The Schedule, Clause 1, the Enact-

ing Formula and the Title were added
to the Bill.

SHRI H. M. PATEL: 1 beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is: (
“That the Bill be passed.”

The motion was adopted.

1712 hrs.

EMPLOYMENT OF CHILDREN
(AMENDMENT) BILL

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) :
Madam Chairman, I beg to move:

“That . the Bill further to amend
the Employment of Children Act,
1938, as passed by Rajya Sabha, be
taken into consideration.”

Bill

As the hon. Members will see from:
the Statement of Objects and Reasons
as well as the Clauses of the Bill, the
Bill is a non-controversial measure,.
meant to increase the area of protec-
tion extended to children who seek
employment. I do not, therefore, want
to take the time of the House to make
a long speech o explain he objects or
provisions of the Bill.

In the last three or four decades,
several laws have been enacted to re-
gulate the employment of children.
The Employment of Children Act,
which thig Bill seeks to amend, was
enacted exactly 40 years ago, in 1938.
The purpose of the Act was to prohibit
the employment of children in certain
occupations which were regarded as
particularly harmful or hazardous for-
children. The Employment of Chil-
dren Act of 1938, therefore, prohibit-
ed the employment of children in oc-
cupations connected with the transport
of passengers, goods or mail, and with
the port authority within the limits of
any port. Several other Acts like the
Factories Act, the Shops and Establish-
ment Act, the Plantations Labour Act,
the Motor Transport Workers’ Act,
etc.. specify a minimum age for the
employment of children and provide
for the regulation of the conditions of
work that affect children. In spite of
many of these regulatory provisions,
the number of children working for a
living according to the census of 1971
is as high as 10.7 millions.

The Report of the Working Group
on Employment of Children that the
Dcpartment of Social Welfare of the
Government of India set up went into
the various aspects of the problem
of child labour, and suggested that the
prohibition of employment of children:
should be extended t, all hazardous
occupations, and the minimum age of
employment of children should be at
least 14 years under all the Acts. This
would mean that the lower minimum
age specified in Acts like the Planta-
tions Labour Act and the Shops and.
Establishments Acts will havé 0o be
raised. ’ )



